FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SURANA META CAST (INDIA) PRIVATE LIMITED
OPERATING IN STEEL INDUSTRY AT AHMEDABAD, GUJARAT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN | SURANA META CAST (INDIA) PRIVATE LIMITED
& CIN/ LLP No. CIN- U27100GJ2010PTC059553
PAN- AANCS9110R
2. | Address of the registered office 301-D Sumell-11-Opp. Namaste Circle, Shahibaug,
Ahmedabad, Gujarat, India, 380004
3. | URL of website N.A.
4. | Details of place where majority of fixed 241/242, Mehsana - Ahmedabad Highway, Village
assets are located Mandali, Gujarat 382840
5. | Installed capacity of main products/ services | Details can be sought by sending
arequest at cirpsuranameta@gmail.com
6. | Quantity and value of main products/ Details can be sought by sending
services sold in last financial year arequest at cirpsuranameta@gmail.com
7. | Number of employees/ workmen Nil
8. | Further details including last available Details can be sought by sending
financial statements (with schedules) oftwo | a request at cirpsuranameta@gmail.com
years, lists of creditors are available at URL:
9. | Eligibility for resolution applicants under Details can be sought by sending
section 25(2)(h) of the Code is available at arequest at cirpsuranameta@gmail.com
URL:
10| Last date for receipt of expression of interest | 21/10/2024
11| Date of issue of provisional list of prospective | 30/10/2024
resolution applicants
12| Last date for submission of objections to 04/11/2024
provisional list
13| Date of issue of final list of prospective 15/11/2024
resolution applicants
14| Date of issue of information memorandum, 18/11/2024
evaluation matrix and request for resolution
plans to prospective resolution applicants
15| Last date for submission of resolution plans 18/12/2024
16| Process email id to submit Expression of cirpsuranameta@gmail.com and
Interest arpan@caarpanshah.com

Notes- 1. The Resolution Professional ("RP") on the Instructions of the CoC shall have discretion to change the
timeline or criteria for the EOI at any point of time.

Note- 2. The RP/COC reserve the right to cancel or modify the process/ application without assigning any reason
and without any liability whatsoever.

\_\'Nf//ﬁ e

Arpan Maheshkumar Shah

Deemed Resolution Professional

IBBI Registration No: IBBI/IPA-001/IP-P-01847/2019-20/12862
AFA Certificate No: AAI/12862/02/300625/ 107250

Validity of AFA: 30/06/2025

Email ID: cirpsuranameta@gmail.com

Contact No: +91 9824407788

Date- October 03, 2024

Place-Ahmedabad
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TRADEMARK CAUTION NOTICE

Our client MANGALAM CEMENT LIMITED, an Indian Company
duly incorporated and registered under provisions of Indian
Companies Act, 1956, having its Registered Office at PO Aditya
Nagar, Morak, District, Kota , Rajasthan 326520 and also Office
at: 153, Leela Building, Ground Floor, Okhla Industrial Estate,
Phase-III, New Delhi-110020, India, is the true owner and lawful
proprietor trademarks "MANGALAM ProMAXX"” and
“"ProMAXX" in respect of cement and cement products, building
materials, bricks, boards of gypsum plaster, lime, mortar
plasterand gravel etc. The said trademark “ProMAXX" represented
in artistic and eye-cataching manner, which has been registered
under N0.4612164 in Class-19.
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Our client has used the said trademarks in respect of the
aforesaid goods since the year 2020 and acquired enviable
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of the aforesaid trademark by any person(s) not authorized by
our Client, will amount to violation of our Client’s statutory as
well as common law rights. In the event of violation of our

Client’s exclusive rights over the aforesaid trademark, our Client A28 ABUHL ARt 2l o B,
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R Can Fin Homes Limited
N No. 29/1, 1st Floor, Sir M N Krishna Rao Road

= am Near Lalbagh West Gate, Basavanagudi,
CanFin Homes Ltd Bengaluru - 560 004
(Sponsor: CANARA BANK)

E-mail: compsec@canfinhomes.com
Tel :080 48536192 Fax:080 26565746
Translaling Dreams into Realily

Web: www.canfinhomes.com
R T Zeeay, O. CIN: LB5110KA1987PLC008699

Change in Registrar and Transfer Agent (RTA) of the Company

Notice is hereby given to the shareholders, debenture holders,
Commercial Papers holders, Depository Participants, Beneficial owners
and all concerned that the Company has appointed Integrated Registry
Management Services Private Limited, SEBI Registered Category- RTA
(Membership No. INR00000544) as its new RTA of the Company in place
of CanBank Computer Services Limited.

All documents / correspondence relating to Transmission of shares,
change of address (physical shares), claim of unpaid dividend, unpaid
interest, unpaid redemption amount of CPs, NCDs, demat/ remat of
shares etc. and any other documents / correspondence may be delivered
to Integrated at the address mentioned below from 04/11/2024:

PUBLIC NOTICE

FORM NO. RSC - 4
[Pursuant to Rule 3(3)]
BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL,
ALLAHABAD BENCH
COMPANY APPLICATION NO. CA (CAA) No. 19/ALD/2024
Under Section 66 of the
Companies Act, 2013 & Rule 11
of the NCLT Rules, 2016
Inthe matter of:
Nupur Real Estates Private Limited
PUBLICATION OF NOTICE

Notice may be taken that an application was presented to the Hon'ble National
Company Law Tribunal at Allahabad (NCLT), on September 20, 2024 and admitted
on September 20, 2024 for confirming the reduction of the share capital of Nupur
Real Estates Private Limited from 14,50,00,000 (Rupees Fourteen Crores and
Fifty Lakhs) to 9,23,00,000 (Rupees Nine Crores and Twenty Three Lakhs) by way
of cancellation of:

I) 40,00,000 equity shares of face value INR 10 each against consideration of
cash amounting to INR 4,00,00,000 in full and final settlement; and

ii) 12,70,000 equity shares of face value INR 10 each by adjusting the debit
balance of profit and loss account to the extent of INR 1,27,00,000 as per the
audited financial statement for the year ended March 31, 2024.

Meetings of equity shareholders, secured creditors and unsecured creditors have

...Applicant Company 3

will be constrained to initiate appropriate legal action.
Mr. M.K. MIGLANI, Advocate
Worldwide Registration Bureau,
60/30, New Rohtak Road,
Karol Bagh, New Delhi — 110 005, India
Ph: 91 11-4555 8339; 93106 20166

Email: mail@wrbindia.com.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SURANA META CAST (INDIA) PRIVATE LIMITED
OPERATING IN STEEL INDUSTRY AT AHMEDABAD, GUJARAT

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1.| Name of the corporate debtor along | SURANA META CAST (INDIA) PRIVATE LIMITED
with PAN & CIN/ LLP No. CIN-U27100GJ2010PTC059553
PAN-AANCS9110R

301-D Sumell -11-Opp. Namaste Circle, Shahibaug,
Ahmedabad, Gujarat, India, 380004

.| URL of website N.A.

.| Details of place where majority of fixed | 241/242, Mehsana- Ahmedabad Highway, Village
assets are located Mandali, Gujarat 382840

. | Installed capacity of main products/ Details can be sought by sending

Services arequest at cirpsuranameta@gmail.com

.| Quantity and value of main products/ | Details can be sought by sending

services sold in last financial year arequest at cirpsuranameta@gmail.com

.| Number of employees/ workmen Nil

.| Further details including last available | Details can be sought by sending

financial statements (with schedules) of | a request at cirpsuranameta@gmail.com

two years, lists of creditors are available|
at URL:

.| Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:
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.| Address of the registered office
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Details can be sought by sending
arequest at cirpsuranameta@gmail.com

10| Last date for receipt of expression of | 21/10/2024
interest
11| Date of issue of provisional list of 30/10/2024

prospective resolution applicants
Last date for submission of objections to] 04/11/2024
provisional list
Date of issue of final list of prospective | 15/11/2024
resolution applicants

~

@

14| Date of issue of information 18/11/2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15| Lastdate for submission of resolution | 18/12/2024
plans
16| Process email id to submit Expression of | cirpsuranameta@gmail.com and
Interest arpan@caarpanshah.com

Note-1. The Resolution Professional ("RP") on the Instructions of
the CoC shall have discretion to change the timeline or criteria for the
EOl atany point oftime.

Note-2. The RP/CoC reserve the right to cancel or modify the
process/applicaton without assigning any reason and without any
liability whatsoever.

Arpan Maheshkumar Shah

Deemed Resolution Professional

IBBI Registration No.: IBBI/IPA-001/IP-P-01847/2019-20/12862
AFA Certificate No.: AAI/12862/02/300625/107250

Validity of AFA : 30/06/2025

E-mail ID : cirpsuranameta@gmail.com

Contact No.: +91 9824407788

Date : October 03, 2024 ¢ Place : Ahmedabad.
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For the convenience of Stakeholders, the above mentioned documents
can also be sent to the Registered Office of the Company.

Integrated Registry Management Services Private Limited
No. 30 Ramana Residency, 4th Cross, Sampige Road Malleswaram,
Bangalore 560003 Tel nos 080 23460815 to 818
Email id: irg@integratedindia.in Website: www.integratedregistry.in

been dispensed with by the Hon'ble NCLT.

If any creditor of the Company has any objection to the application or the details in
the list of creditors, the same may be sent (alongwith supporting documents) and
details about his name and address and the name and address of his Authorised
Representative, if any, to the undersigned at Nupur Real Estates Private Limited,
Sukhdham Flat No. E-2, 7/17(9-10), Kanpur, Tilak Nagar, Uttar Pradesh, India,
208002 within three (03) months of date of this notice.

If no objection is received within the time stated above, entries in the list of

For Can Fin Homes Limited creditors will, in all the proceedings under the above petition to reduce the share
Sd/- capital of the Company, be treated as correct.
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) Nilesh Jain It may also be noted that a hearing has been fixed for October 17, 2024 on which
Place: Bengaluru DGM & Company Secretary the Tribunal shall hear the application. In case any creditor intends to attend the
Date: 03/10/2024 M.No.18320 hearing, he should make a request along with his objections, if any.

— Sd/-
Date: 03.10.2024 Dharna Beri
Place: Kanpur Authorized Signatory

Nupur Real Estates Private Limited

PDTL

\ (This is not an Offer Document Announcement. This is an Addendum to Red Herring Prospectus dated September 24, 2024)

Vo
). PARAMOUNT DYE TEC LIMITED

Corporate Identification Number: U13114PB2024PLC060422

Our Company was initially established as Partnership Firm under the Partnership Act, 1932 (“Partnership Act”) in the name and style of “Paramount Dye Tec” pursuant to Deed of
Partnership dated January 03, 2014, effective from January 01, 2014. Paramount Dye Tec was thereafter converted from Partnership Firm to a Public Limited Company under Part |
chapter XXI of the Companies Act, 2013 with the name and style of “Paramount Dye Tec Limited” and received a Certificate of Incorporation from the Registrar of Companies,
Central Registration Centre dated January 04, 2024. The Corporate Identification Number of the Company is U13114PB2024PLC060422. For details in relation to the
incorporation, Change in Registered Office and other details, please refer to the chapter titled “Our History and Certain Other Corporate Matters” beginning on page 146 of the
Red Herring Prospectus.
Registered Office: Village Mangarh, Machiwara Road, Kohara, Ludhiana - 141112, Punjab, India
Contact Person: Ms. Chandni Jain, Company Secretary and Compliance Officer
Email: info@paramountdyetec.com; Website: www.paramountdyetec.com; Contact No.: +91 9056855519

PROMOTERS OF OUR COMPANY: MR. KUNAL ARORA AND MS. PALKI ARORA

INITIAL PUBLIC OFFER OF UPTO 24,30,000* EQUITY SHARES OF FACE VALUE OF X 10.00 EACH (“EQUITY SHARES”) OF PARAMOUNT DYE TEC LIMITED (THE
“COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF X [¢] PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF X [] PER EQUITY SHARE (THE “ISSUE
PRICE”) AGGREGATING TO X [e] LAKHS (“THE ISSUE”). THE ISSUE INCLUDES A RESERVATION OF UPTO 1,22,400 EQUITY SHARES AGGREGATING TO X [e]
LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS THE
MARKET MAKER RESERVATION PORTION I.E. NETISSUE OF UPTO 23,07,600 EQUITY SHARES AGGREGATING TO X [¢] LAKHS (THE “NET ISSUE”). THEISSUEAND
THENETISSUE WILL CONSTITUTE 35.00% AND 33.24% RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

PRICE BAND: X 111.00 to X 117.00 PER EQUITY SHARE OF FACE VALUE OF X 10.00 EACH AND THE ISSUE PRICE IS 11.1 TO 11.7 TIMES OF THE FACE VALUE AT THE
LOWER PRICE BAND AND THE UPPER PRICE BAND RESPECTIVELY. BID CAN BE MADE FOR MINIMUM OF 1,200 EQUITY SHARES AND THE MULTIPLES OF 1,200
EQUITY SHARES THEREAFTER

* Subject to finalization of the Basis of Allotment

ANCHOR BID OPENS ON FRIDAY, SEPTEMBER 27, 2024*

ISSUE OPENS ON: MONDAY, SEPTEMBER 30, 2024*
PROGRAM CLOSES ON: WEDNESDAY, OCTOBER 02, 2024**#

* Our Company in consultation with the BRLM considered participation by Anchor Investors in accordance with the SEBI ICDR Regulations. The Anchor Investor Bid/ Issue Period was open one Working Day
priorto the Bid/Issue Opening Date.
**Our Company may, in consultation with the BRLM, consider closing the Bid/Issue Period for QIBs one Working Day prior to the Bid/Issue Closing Date in accordance with the SEBI ICDR Regulations.
# The UPI mandate end time and date shall be at 5:00 p.m. on Bid/Issue Closing Day.

ATTENTION
The Addendum is with reference to the Red Herring Prospectus dated September 24, 2024 filed by Paramount Dye Tec Limited in relation to the Issue with Registrar of
Companies, Chandigarh on September 24, 2024 and submitted with Emerge Platform of NSE Limited (“NSE Emerge”).
Attention of Investors is drawn on the following:
0Onpage 201 under the head “UNSECURED LOANS FROM FINANCIAL INSTITUTION” in the Chapter titled “STATEMENT OF FINANCIAL INDEBTEDNESS?”, the table will be read
asfollow:

Name of Purpose  (Date of Sanction|Sanctioned Amount(Rate of Interest| Repayment Terms Outstanding as on Outstanding as on
Lender (% in lakhs) 31.03.2024 (% in lakhs) | 30.06.2024 (3 in lakhs)
Indian Infotech |Loan for Capital| 08-03-2024 450.00 10.00% Repayable on demand 451.35 451.35
Software Limited|  Expansion after 9 months
Total 451.35 451.35

On page F-22 under the head “Short-Term Borrowings-UNSECURED LOANS’, the word business loan has be construed as “Loan for Capital
Expansion”, the table will be read as follows:

Name of Purpose Date of Sanction | Sanctioned Amount Repayment Terms Rate of Interest Outstanding as on
Lender (% in lakhs) 31.03.2024 (% in lakhs)
Indian Infotech | Loan for Capital 08-03-2024 450.00 Repayable on demand 10.00% 451.35
Software Limited Expansion after 9 months

For Paramount Dye Tec Limited
Sd/-

Kunal Arora

Managing Director

DIN: 09791270

Date: October 03, 2024
Place: Ludhiana

d-cAYoll el o)A
A Government of India Undertaking ae%eﬂ ans.e’ QOOQ

[} fisee Syndicate | &sn ez oildla

diFlui : U.90.202% oll A% AN J-&RAYell (€21 (U oq:00 20l GIU? 03:00 sdIs El)
d. 4. S). ofl Beell diFlui : W.90.20
A& welidl dal EdielR-vHleteR1-2112deR1a il vel s2dledl S celisla Fasdlel apileRld] 21 @llvvetl Yeoi: did) usdl #idell SIAE),
2002 (A2520] Ms2-2002) &601 [G124 A3(¥) &601 oNRAGll Miasd-Masdlell del 218 g-2sAcl N2d § I-e21Y, Sei=1 Asa Adisll aAdi
Qeliel) ciuid #12 RisN2) dezze (RNesI2iNez) 1213 2002 ol [61213 ¢(g) Vial ¢ (1) 601 %1 B, ¥4 B, Ad) RBIdIHi d=1el s2dlell & 2 1S
Risy32) doeee (AoskiNoe) Ned § anfledN caey (@) uidd) 2002 sIFEI 8601 €A A=) Bial 1) yvor danl el auRietl
21d) Yol ARl SRAMi Vi),

AARJAH 2w, AldH HIN,
Jils2 gl [Gics)al, dilse 2ilé),
JligiloldIR-3¢3UY

Soi2l A Canara Bank <\

otz 2res1e 2NER

5.| 2aieR) | vdHloelR) Glis] 254 And BHd/ | viidiodl HIGd] 1A o,
ol. ailzc]éle\dl ol ! (31.) Pretscell @a1al | soival ust2 dalus) (31.) 2Muilcll 24us’ [€o1c
113, A RifisAy oAU 55220l wilel via [GilES21 Foil BHIR. DA, oi.

(aidilelR] 1El) ediler | 9gu/?, 959/a, 9g9/U), 9g9/3U), iellvd 2WgEg3.00

JMlRAeIR | vHlolERR : A.3H.qll ofloddlaias alel @ Ial MABIsA 21,

il Glosiend durend -2, Agetd elpd, auidleyz As, o g3 we| Md Bua:

fase, sl GdligHiz w digs) e fved) Wzoil-3g3g3a 8. Aol aqeilu | I HIWoO,000

yd d2s : ad oi 9§9/3 ia egu/ul ofl ¥lat, ulkni
d25 : Ad i 9ggell aallet, Gaz d=s : 2d «i. ogu/avlell
alel Bia M2of-uiad) s, eRivl d25 : Ad «i. 959/
219 24d oi. 989/31 ofl aaflet

gdid railda, sil
adlos: ceRend 2,
silucl ololilal duend
s, sil 0=Aend Yval

gAus) :
31. u¥,40,000

a3,6%,¢4,203.%%
dl. 39.00.20%

dJaurend s acht 2018 | 5 gio0ol uste : (Mca31 SGio)
i i wice Aol HRileid) (¥ 21 oioliddl HIZ2 BuaNail 8)
A1 93,

A BR.AA. oi. 9gu/2, 9go/a, 9g9/l, 9g9/3U,| And Fud :
viid R3Id 8 d VieIl¥d 22g€3.00 A3, ol cflepidlalis| 3. 2,42,00,000
ailel 2ial ARBISA AN, ¢-A, oRjed elgd,
auglRy2 s, M - &g ¥ digs) via [edl Hi=el-
3§35¥Q UiId 194 8.

S6IVall USIR : (McA2i S6I)

dous) :

3l 24,20,000 AvRUH Ml

= Slol oi. 079 - 69027812/
VIR oilél :

$523) ol Vial Hslol Vial H2Maidl HiZ ASVgd [Gis dlsiRapii 1A VAl §5d #ilatd) HI2 Gis A5 G
AlsrRaEi 214,
gSlol oi. ¥oR, 32 HIN, SL.AIR. des Hd, g Hidl H[ER

818/823/820/822
#).: 8238091942 /

2 | A=A 2A1e 2Acat AAo23163 M.

3L

@., (srerRsed : sil yelog SAUQ ¢¢. €0, 60 uRd, uRa2 Ui, Rd (HIN g30id, IR <. ¥¥/a/A,|  Awd BuHa : 9680505055
‘:i'l‘;“aaff)‘“zja LR | socov.cow |15 <. ¥, M . 33 (1% goie) gl o a0/l 1| I €e,03,000 d-da :
(E\CIIEI,EI aNederz | Yovo aal 201 @2 oi. U, g 2191 9 V) [Qecliz vugy 2. S2. g - cb3966@canarabank.com
T*ﬂ;-ew),) sl Vi uioll 3“"‘:}’3 “"";’é soil ssie : (et 561) 3. ¢,c0,200 AIC No.: 209272434
aloierR Via A1 Ao,

3 A og wiAa H oot A9l Hsiel sIRViIslIslloll 204 .2). a0y 2Ad 32/a IFSC : CNRB0003966
(adNed W2)sh Rifz2 Ys) (atd) civir 32/aUl- ¥Ul-2) 1AR 2 A W0E|  fyd Bua :

[caimi 2A1de aflel 52 3-0¢ 51 US) Aal dell avaflel| 31 3,2¢,40,000
3999 M . & A4l oy 2Aet #2lat (ei19Nel12) VEl)etl
3. 3,00,6\,¢cc.¢0 o1 ydl- A ofviz ¥q 2ie} 32/a0f) avallet, ulRiH - AidRs
(3R oer 5As H19f, Bz - Aol HI[AS\of) [Fdsd, e@fel- s

@gaul, siladl aul Higay [ BiaNdz am | (RiSs 5619)

Hidlaza, siudl ([@eyfa vl evie  |Wl2oie2 R A oS . 3, Ad oz aosc/e, dell 219
o #dlazar A og | oiail deizM Aal [+uel aca.cy 2. Hle2 Vs) Fuizd & ¥aIld @s33) Vs
el Hlat (dMRAeR) sl | RicaM V21 Y21) [ 33 210vi 8 A Hist ofle 3Hic6n Aadel sde sioR
fadia elluy aldlaza| d1.32.03.20%all (505 No [Biezmy ARl vl cg-ge M2 e ©
(oilderR) ia sil weay 2 aat o elcie] HiY] 2Mud) [Reyfa Ao Mdlazzdet o3
eiliy aldlaa (aM=derR) 8., yd: aualer s, Uk - Ad oiviz Qovc/u 2191 A dgus :
feyfa Rda Hldlaiza o2 qosc/odll Mdsd, Bur - sd2 ol 20a q [ - 3,32,900.00
(oiRAeIR) SiHel WAy, efdel - Ad oo agsc/csll [Mdasd
(aislas seiad)

eRau uw, 2l 2a eRaan
UM, sil [ eiliy Hid
gz, sil HEay eiluy
Hidla, sl Yeia veq

gAus) :
31. 34,54,000

And Fud :
3I. 33,¢,000

Aol U2 Yes

VoA [oiad)l via A): AUl RsANDNE) doee (ANesiRiMez) [G1arH), 002 Hi Hdifdd 22d)l 249 o1 weindd) 2Rdla AHifEe 289). (1) €AY
dl. U.90.202% il A¥ GIUI3 04.00 5dI5 2l GIUIR 03. 00 el S2AHI AR, () dHPH FAS HI2 E2AY AR "V B i, ¥ O A Vi) AT ¥ i D A" ot
€120 sd1H] 241d9. s s\guel o) AN, A2 a2l el et2f) . vidlestiziNA dell A s 53] Adiel) 28 Hal, N 8121 ) A AHA edlddisil
289 (3) e=1y/Gis)a1 duriige https:/icanarabank.auctiontiger.net cizi His "2Hisiciga gAs(Eis GiS1o1” HiRsA s2aAMi 2419, @il g-621Y
d=uiel HEAHI G121 Adi 21216 [A21ddiR [s121H) 312 g-2A152101 [Es &60 doriige (WWw.canarabank.com) g Aol 2iciie 2HiudiHi 241 8. (¥) 1&g
2RIs1)el yd et 2A(&d, Fasded (61210 dI. 1¢.90.202% ol A¥ 53] AS12. (4) Fdsd Ryd Fxdell o1 dAdHi 2112 o18] el 1191 Aotil [Bisef
&1 52l e2(F21e1 GuRidHi Aell 2152 A& 25 (g) Ryd (SHdell 40% gAUS) 253 Seif2I disell ABigd AHBISIAed dSemi s21dal [SHies gise
GIR1 vHI sR1ddlel) 289 AHeldl Setl Aisell viidiHi (2A0ilBId AR 412 AN (A1) Hovooll vid M) AH1EIYARA/A1gASE] HIRgd Y3 S2Iddlell 2891,
() 221 &121dd oSN o2 a2 242152 el g AZA ANnddig] 289 . [SHled Rivaiuze) [Aa1d) H1& gul 53] 2Aus 521 A2 veld A, d-ss=NN2
Esolldlyg? Ml [@. (VNs2Aat 21gdR) (24’ [@1d HIE guI 53 Wldo2 oi. ae M) FAUS) 2546l Ysawel diRM dicsifas [$xlea Rivauz Anddl Hi2
oS (T2 Meldien 2AUS s2dlell 289). (N 3Kl R0 of &1ddl 812 d)) (¢) sAHS] vl s2AAdIc Beall cIFlv %.20.20% 8. FAHS| 2540
ysael sal ug) duys ©1s o1 veidal exdid/([Adidlel oisa [Bis(21) ol s21ddiel) dIZW 2A21dl A udai Fasdell 2ivifid Serai dis Avia
Hisddiell 2891, () gAAS) 254 el [S3Hies 5152/ AH1S2, N gAHS) 254 IREYARA/AgA5E) Hi2sd YsddirHi 211d d, Y212 of . 24Ed del)
2dlgdlef) 220le (6l) uiel SIS, BNOUiSN Yzid), el A=l ioll Yridicll 2SN, NS, 250 [Gis2 [Gis 25Hell GlISlell u% GlISlodl 25¥Heil Ysaeil 52l
quid Gisa il Jo ecIdd 2% SRdloll 282, () [Gisefef o134, 2Aus of ., A2elly, g-Ag@ (S]) gAUSIel Aetdidet RS HI2 [Gis2eil Vildiel [A21d).
(¢) 3052 e2c11dA 2dIs1Ralol Bedll AIFlU 2%.90.202% B. (10) 221 &2idd oS def o1y, Ulda https:/icanarabank.auctiontiger.net u= saica
232 1S el uiRias (et 4@ And] s 20eida olsA -1y 2id hetdiger dicl 24(d21 Meldl A, d-slsAlA2 Esoldlye i @, (s
a1goR) 20l Audl As2. (2ius’ [@Id H12 FuI 53] Wdoe oi. a¢ ) (1) 2RISN (G152 IRl vHI S2AAC GAHS] AUl A=1@l (1Rt 22101l 9 [EaRfell vieR
YRd s2di 1. gRUS) BuR S iy H01R) <€), (aR) dis siguel Bis N sirdlel /ziRdls12 S2dlel AH@ISIZ/Hot) €21d & Vi dHiH 1S 2Hic)
15126l Fdsde] duiel of s2dl vied dis AR s\guel siaiell s1(dIE) 213 o1 s2dlell o) Adiell 28 $5d AN2dl HI2 S Adl [Gis2 2As0/Nel) ag vild]
adlideli2 &dl. (a3) &21Y Rd (53d ddl 31.90,000/- ol A5 |l 2112 A3 2R Bie} @15 Aol (€15 31.90,000/- (31. €4 &M ) ol ALISHI, N HIdRAS
&l d), eiRdiell 2891, & [Gis2 Aetdidel &1y oiel aAdiet 2434 GRAH [Gis ([Ryd S3dell ANE) a1E)) 5291 d¥al, 2A2(@id AeigiRetl detl o Hi2 AHefe1al
AifEel A50 (G152 dD)S elfid SaAHi A1d). (A¥) AN (G152 AAIRl [SHdell U% (vHI SAAA) gAUS) 2Al&d ) dHa ASN [Gis2 df)ls eliid sl
dicsI(Gs Vel cislell A2(@id ARIEIR GlRI ARl A1Ed salell Qu Eaell HeR vl SRAddIell 289). N 2S¢ (G152 GUDSd Vel Hovor ARl (E¥Hd
Asddii feisn ¥R, dl A4d/AelA ol s21dd 254 GRS HEISID) Gll Slevel olZRi ARl ddIR v S AHIdA el [Hasd sl duie xR
AsdHi 21a2). AHE] AHI[Ae Eldl i, RisAIS [Gis? 2idlef 2pielol Slgunl 21811 2AdHs0/S1/[Rosid GlR1 Evd SARi AH1dd Slguel €ld] A2ud] o)
S1g 21g21e) iellot 2. (AU) 212 2SR S2dloll Fiasdell dulel [Gu1Rel 31. uo vt Hal detlell dgl 8121 IR A5 (G152 ARl M52l BuR A% ofl €2
d=I suId (SIAR ) S=alell 282 Hal Aol S E5Y Hi AdRl d)S 2 S2dlel] 282 Vel ElSIAA RAEES2ol 2121a 220l disal ovul sRIAdIE] 289). (1§)
avigldl, 220 sY2 el 2eRAet AN a1 GlIdL sl dHIH AN 250 @152 AldIddlell 289). (a6) HRISd HESIF) dell H12 Slevel si2el el
Ridi g-e21y Ha@dd) 2ridiell /2 S2diell Haidi [s1R1H) el ARc1Hi 52512 S2dlel AH[BISIR AeiPid 2 8. (1¢) [Bis2 el U ozraie Afdel o 612
U3g, Al g-eRAYHI G191 Adl 8RS 8121, A Stz dis, 2Asa 2521, dlieoto126) HHaudl 240ilBid Sei1 dise] v & Afden sog alS ¥33) @azel
Byoicel 5219 ofl 21uUs 53] AS 8. (a€) ag) [l H12 20us’ s3] A. d-slsARANe Ssollalyi . [@. (Vils2Ad 21921R) &s lF3, Gil-vou, dld 2g)e-
2, wldvlee sdact AR, Jwv2Ad sldy wid, WAlGAcily, ViHEldlE-3¢ooos J¥Id, @IRa d-Aa support@auctiontiger.net,
ramprasad@auctiontiger.net 216 praveen.thevar@auctiontiger.net, sil 21 2ml, 2ius’: coooo32¢b | cRFUUSACAC/ EFUUFARA/ OLE-
$¢AU35CYR[0LE-$¢A35¢SE (R0) SRl [Gis2 Hasd WAEd! of Alddist] HIHAHI, Viistoll A€l HIRSA A2idl alla-AV (2] Fidsd ddls wlEl HI2 21251
Aseell Mordig 601 [Fasde] IRl SRl HI2 OIS 45 8. dell H12 Vieal S el Ui 119 1E]. (1) g RIS IZell NS silet 2hel HlE)
Hovot, Biasd) Guz s1d ollval o2l s, d9s Gis duedl [G1s ol s2iadi udai 21yl 4s1dd Masdell 2igzd, ol 2ia Masdel 12 s2d /
eldiRA [ AHBISID) [ Al 43 Quell 21 2acint duit s21d) Aol 289 . g-821Y M2Ud Gisoll Syl H(okad! AHaldl Siguel Ml Rlcof) 201 s2d) ofef)
Vi) 52 © AH Hield 1Hi HIdD 18], AaSd Gisell v 8121 Ad| Ha VRIHi of &121 Adi dH I ddMiotoll 214a) ifctell olleviA 24(&ct A=A 241a9) . GuidHi,
sedls Fasde 2islds soial Guaot 8 Al sedls Fasd) elgiid/sEd iglAlell soie 60 8 defl Bedul mézidHi s2diHi 1)l © Aol eilel Ad.
2lRigd 21@513)242(@1d deieR slguel Hiéd uidle eldiil [ 24(E512) / Auii 112 Slgyel 2d vdivie 282 o1&l (Q) vl slduel Ediglrel 523 wila,
[G1es)o1 Aoy wioe Aal Hellot2) il 2118 eRIYHI YSAIHI 11, @I H1% §523) vlot Bie) [BiesIol Hi2ell gAHS) x1letdi AdiHi 1A o] el dRlelefl YRS
ioz AHal H2e1B) A 21211 ues) & S2c1Hi A1) .

dielell [GdidaiR [e1aH) i A HIZ https://canarabank.auctiontiger.net 1a https://www.canarabank.com
ViNd s o) duw, 2ieifAd 6ilsA 2iciffia awiRi-Vifliga vfisiEled 20us’ 53 as 8.

ofie) : [diecll R 211 olldl2iol "sidoticeilaa AsWI2A", dl.0¥.90.20% AYx2id HgfcHi uRd iy Vigdie HioA dleNsl.

diFly : 0¥.90.202% | 220 : dliileidR

A€)/- vifiga fkisiR), Sorrl As




WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FRIDAY, OCTOBER 4, 2024

PUBLIC

This is to inform public in general that Kotak Mahindra Bank Ltd.

NOTICE has organized an auction in below mention respect of vehicie, Assel Managament Large Branch
Asset Make & Model Regn. No.| YOM | Reserve Price Address Contact ifanq &= a Indian Bank Incian Bank, 73, Tthfoor, Mitial Chamber,
JCBBACKHOELOADER | GJ03 |2019|  Rs. Kotak Mahindra Bank Ltd., M. o ALLAMABAG TRl o
JCB DX DADIST 10,85,000/- | Zone 1, 4th Floor, Siddhivinayak | Yatin Patel : :

Complex, Shivranjani Cross Road, | 9727788619
Satellite, Ahmedabad-380015.

APPENDIX- IV-A" [See proviso to rule 8 [6)]
Sale notice for sale of Immovable properties

E-auction 2ale Moflce for Sale of Immovable Assets under the Securifization and

Under HypothecaBion with Mis, Kotak Mahindra Bank is under s inits "AS IS WHERE IS CONDITION". Interested Dt :
parties can give thew Quctations (Online/Offling) within 15 days from this paper poblicafion i.e. on or before 19.10.2024

Reconstruction of Financial Assets and Enfarcement of Security Interest Act 2002 read
with pravisotoRule & iﬁg_f'”hﬁ Security interest (Enforcement] Rules, 2002,

Rodieis Malice is hemaby given Lo the public in ganesal and in paricular bo the Barrowar {5) and Guaraniar

PUBLIC

This is to inform public in general that Kotak Mahindra Bank Ltd.

(5] that the below described immovabee property m H%ed'ntﬂrgﬁdiz1m$ecuredt-feﬂirnf.1he
Physical! Constructivel Symbaolic Possession of which has bean laken by the Authorized
Officer of Indian Bank, SAM Branch, Secured Crediar, will be sold on “As is whara 57 “Ag i whal

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.

(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala Road, Goregaon (East), Mumbai-400063.
Tel. : 61890134 / 61890083.

DEMAND NOTICE

NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTERESTACT, 2002 (SARFAESIACT, 2002)

1. Notice is hereby given to you under Section 13(2) of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002. This notice is published in addition to the notice sent to your last known address by Registered A.D. Post/ Speed Post.

2. At your request, Bharat Co-operative Bank (Mumbai) Ltd., through the below mentioned Branches has sanctioned to you by way of financial
assistance against the mortgage/ hypothecation of the property/ies described herein below creating security interest thereon, as per terms &
condition mentioned in respective Sanction letters.

3. You have failed and neglected to pay the loan amount installments as per agreed terms and therefore the above said financial assistance/credit
facility have been classified as NPA as detailed below. Demand Notice under section 13(2) of The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as'SARFAESI Act' or 'Said Act') was sent to your last known addresses
by Registered PostA.D./ Speed Post.

4. Through this publication the undersigned being the Authorized Officer under the 'said Act', hereby call upon you to discharge your entire liabilities
as mentioned below in respect of below mentioned loan accounts within 60 days from the date of publication of this notice and failing which Bank
shall exercise all or any of the rights detailed under sub section 4 of section 13 of the aforesaid act and under other applicable provisions of the 'said
Act'.

5. You are also put on notice that in terms of Sub-Section (13) of Section 13, you shall not transfer by sale, lease or otherwise create any third party
intereston the said respective secured assets detailed in Schedule 'C' of the notice without obtaining written consent of the said Bank.

6. The said Bank reserves its right to call upon you to repay the entire liabilities under the said respective Loan Accounts that may arise hereafter as
well as other contingent liabilities.

7. This notice is without prejudice to the said Bank's right to initiate such other actions and/or legal proceedings as it deems necessary under any
other applicable provisions of Law. You are liable to pay service charges/cost/expenses, if any for recovery actions under the said Act as applicable.
8. You are free to take inspection of the statement of account maintained by the said Bank and the loan documents executed by you relating to your
LoanAccount, with prior appointment.

9. The said borrowers/ mortgagors in particular and the public in general are hereby cautioned not to deal with the said property/ies and any dealings
with the said property/ies shall be subject to the charge of Bharat Co-operative Bank (Mumbai) Ltd.

10. For more details the unserved notice may be collected from the undersigned.

Sr. Name of Borrower / Joint- NPA Date/ Branch/ Loan Account No./ Description of Secured Asset/s/Propertylies
No | Borrower / Surety/ Legal Heir(s) | Demand Total Outstanding Amount
Notice Date
1. |1. Mr. Hiteshkumar Harjibhai NPA Date: |Surat Branch All that piece and parcels of land bearing Plot No.132
Vekariya 18.07.2022 1008233330000079 admeasuring about 64.81 sq. mirs. and building
Surety : Notice Date: |Rs.17,85,076/- outstanding as on admeasuring about 48.03 sq. mirs. constructed
2. Mr. Chirag Savjibhai Sarkheliya.| 19-09-2024 118.09.2024 with further interest & m?{ggg ;%%eg]gémhm%m'r?fgd aggﬁfffgg t:q.srr:]?rr:
charges w.e.f 19.09.2024 of Shree Rangavdhut Nagar Housing Society,
organized on land bearing Survey No.211 and 215
and its block No.134 of Village Pariya, Sub District
Olpad, District Surat- 394 130, owned by Mr.
Hiteshkumar Harjibhai Vekariya.
East : Back side Margin
West . Internal Road
North :PlotNo0.133
South :PlotNo.131
Date : 04.10.2024 Sd/-
Place : Mumbai Authorised Officer

Bharat Co-operative Bank (Mumbai) Ltd.

NOTICE has organized an auction in below mention respect of vehicles E; pt .,ﬁhalu? "_Emﬂi:; mufﬁ_;uﬁﬁw' I‘?h,é.ﬁvﬁyfﬂl Rﬂ iﬁﬁgﬂgﬂﬁ mﬁ'ﬂﬁ
Ragkstration Rasarve pntac urteen Lrare iy & nety and Foaur Hun 58
Asset Make & Mode| ey YOM | prica (R, Address %Etaih' Only) .o 23.00.2024 furlar mteresl and cosl rom 24,09,2024 due ' the Indian Bank. SAN
- — Lange Branch, Securad Creditor, fram (M's. Sawariya Intermasonal Put. Lid) .
= = ]
baodaSolroNpely L OIOLKTTHO {203 | SSUMD | ook Mapinda Bank e, | Rt | L1168 Syt Ut Moo une (recrcn
Bolero Pickup GJ 2T TO4e06 | 2023 | 4,75000 cd-th Fl:nl‘..simm‘l, Eidghhh;:ﬂ; 55;;Edrﬂ Es_s.ﬁ;.ﬁ“ a |pﬁrgg‘|5%qan|Pé1_Llu_3‘rd':l'¢;r_55u|'ﬂp r...-_-.n 3E'mh&'rm5=“ﬁ{5mm5%ﬂﬁg
i i Swi i o, Shivranjani Gross Road, 35964 mibhal, Surat - ; Gujrat, 4, . Buman D. Kurne [Guzrantar), Flat 304,
bt bttt ket B e I R b i Marareh Castie, Hanuman Road, Vil Parle East, Mumibis - 200057 5. My, Sumit Bhai Bodra
Al Dost GJ2T TD2363 | 2022 | 4,00000 § E -Euam&b:r].ﬁflal:g-aum?‘i{-ﬂl'?ﬂ?.Png:aral-: Buiding, Rajhans Swapn, Cpp. O-Marl, Sarthana Jakat
iaka, Surat City- ;
Tata LPT1815 DDO1 MB880 | 2022 | 2,40,5000 Kotak Mahindra Bank Ltd. Adil Kasad The spacific detaits of the property mlencad [0 ba brawsght to zala through e-auchion mode ama
Mahindra Bolero Pickup GJ18 AZS5118 | 2017 | B07000 | 3rd Floor, K.G. Point, Ghod Dod | 9825026292 srumersied below,
Tata T3118FBGD GJ21 Y2832 | 2015 | 11,07,000 Road, Surat - 395007. Sakalles Dumcrigtion of fom Frapady
Equitable Morgage of Indusiial Land and Bulding situsted al plot bearing old Survey No 2901,
Maruti Supcarry CNG GJ34 T3880 | 2024 | 7,18,000 Kotak Mahindra Bank Ltd. Adil Kasad Nesw Survey No.36 al Village Amod, Tah, Hansol, Dist Bnaruch, Gugaral-392110. The owner of
N 1“2 F";ﬂ'b fPT"ﬂ;"'ﬁ ﬁ;ﬂl:ﬂ 9825026292 the proparty-Mis Sawarya Ingrnational P, Lid. Plal Area BO99 sgmér. On or towards East
i gar benda Lircle, Upp. Lentre By Closed Farm House, On or fowards West; By dosed faciondopen plot, On or fowards
Maruti Supcarry CNG GJO0& BVE290 | 2022 | 605,000 Square Mall, Vadodara-390007. e A (il
Mahindra MH Maxxcity GJ13 AX2940 [ 2023 | 850,000 Reserve Price | EMDAmount | Bid Incremantal Progerty ID No
Tata Mators Tata 1512 GJ11 VW 3800 | 2022 | 26,186,000 in Lakh in Lakh Amount
Maruti§ Supcary CNG GJO3 BYS473 | 2023 | 506,000 : : ”“:““““ “E“’;f"f"“ o '*L:j“’“l"'“? s
% Quetabie Morgags of Indusbngl Land o Buddeng stusated at plol beanig old saneay o, 202,
Eicher VECV Pro2114 CBC GJd6 V7787 | 2022 | 17,17,000 ) i Sunvey Mo 3T al Village Amod, Tah, Hangol, Dist, Bharnuch, Gugarat-392110, The owrer of
Ashok Ley Al Dost GD GJ33 T3324 | 2022 | 655000 | Kotak Mahindra Bank Limited, | Dharmendra the proparty-bis Sawarya International P, Lid. Plol Area 7389 sg.mir. On or towards East:
Nath Edifice Complex. 4th Floor, | Sinh Rana By Closed Farm House, On or fowards West: By diosed faclory/open plot, On or fowands
I::amm Iﬁl :Eg'll?l' EJ.F:EI :;:;:i ﬁ:: 1:'::'33: Dr. Yagnik Road, 825611467 Morth; By apenplot, On ortewands South: Byindusinal Read.
a rs i, Opp. Jilla Panchayat,
Ashok Ley Al Bada Dost GJ36 V5616 | 2023 | 10,11,000 Rajkot - 360001 At B[ AER RO P e | Fepwix DM,
MarutiS MSU Carry GJ36 vates | 2022 | 406000 Rs 14130 Lakh | Rs. 14.13 Lakh Rs. 1,00,000/- MBI TO20122
MarutS Supcary NG| GJ 04 AW 8619 | 2024 | 525000
Ashok Ley GF3520 GJ 04 AX 6485 | 2022 | 28,20,000 i shed Bidider sy apoly bid lorwhole il o any propecty indiidusty &5 per Resans Price fuesd s
. Bidders arn advised o yisit tha wetsils [Fitps:Twees, abkrayin) of cir g auchon senice provider P5E
Marutis Supcarry CNG GJ36 VG440 | 2024 | 635,000 Allance Pi. L. %o participate in onbne bid, For Technical Assistance Please call 8291220220, For
Maruti Suzuki CB Maruti Dzire | GJ14 APOS28 | 2019 | 566,000 Fegisfration status and for EMD staha pledse emal iosupoart ebiray@ipabaliance com
- _ 3 For o Ty dhelans and kgt al the o iy e aucton EEms and condilian B gl
Un:]_ar Hwnl!'-&c.abqn with Ketak Ma!hlndra_ﬂanlq L_!.d, i§ undar s:ah_e i5 115 “AS 1_5 mr_e is condition”. Interested Dt h;;:fﬂ.ﬁwymira;tina;;dfﬂ?d;ﬁﬁ:;?;s Eﬁlﬁ“m'm :;;al,n;l-lﬂ;: :-:lnlllal:: ;I;EII m;:‘m Pvi uﬁu_
parties can give ther Quotations (Online/Ofine) within 7 days from this paper pubdication i.e. onor before 11.10.2024. | 03102024 Contact No 8281220220,
& Bidders ara advissd o use Property 10 Number mentoned abewe while searching for the propery in the
wihiha wilh Bittps=wees, obkray.in Sdl-
STATE BANK OF INDIA b ; o ey
. .'1 eap LImar varsnnayj.
Ote 00102000 R Coda Contzct Mo Ba50075555
RACPC (60921) Nilambaug Chowk, Bhavnagar, Gujaral-364 D01, Bank Website {g:;':";‘nﬂe Property | Video of | Photos of

POSSESSION NOTICE

Whereas

The Undersigned being the Authorized officer of the Stale Bank ol
India - RACPC - Bhavnagar, under the Securitization and Reconstruction
ol Financial Assets and Enforcement of Secunty interést Act -2002 and in
exercise of powers conférred under section 1.3(12) read with Hule 3 of the
securty Imterest (Enforcement) Hules, 2002 issued 3 demand Nolice
dated 31-03-2024 calling upon the Borrower's Mr. Nitesh Bachubhai
Rana to repay the amount mentioned in the notice being Rs.19,81,883.00
(Rupees Nineteen lacs gighty one thousand eight hundred eighty three
Only) as on 31/03/2024 lurther interest al the contractual rale and
incidental axpenses, costs, charges etc, thereon within 60 days from the
date of receip! of the said nobce

The Borrower having falled 1o repay the amount, notice s hereby
given to the Borrower, legal heirs (known - unknown), legal
representatives (known-unknown) Guarantor and the public in general
that the underesigned as per The Honourable Bth Additional Chiel
Judicial Magistrate Order No.CRMA No.770/2024 daled 31/08/2024
has taken Physical Possession of the property described herein below in
gxgrcise of powers conferréd on me under section 13(4) of the Act read
with Rule 8 of the said Ruleson28-09-2024.

The Borrower, legal helrs (known - unknown), legal representa-
tives (known-unknown), Guarantor and the pablic in general are hereby
cautiongd not to deal with the property and any dealings with the proprty
will be subject to the charge of the Stale Bank of India - RACPC -
Bhavnagar, for an amount of Rs.19,81,883.00 (Rupees Nineleen lacs
elghty one thousand eight hundred elghty Ihree Only) as on
J31/03/2024 with further interest incidental expenses, costs, charges elc,
thereon

The Borrower's and co-borrower's atténtion is invited to provisions
of sub-section (8) of section 13 of the AcLin respect of time availabke to
redesm the secured assets

Description of the Immovable Properties

All that piece of parcel of Fiat No. 506 admeasuring 84.07 Sq. Mis. Super
Built-up Area and 56.31 Sq. Mts. Builtup Area in A-Wing on Fifth Hoor of
Vruj Vinar Residency, comprised in plot No, 60-31-30/B-1, comprising
Non Agricultural survey No. 51/1 & 51/2 known as SHRI JAIRAMNAGAR
((JALARAM) CO-OPERATIVE HOUSING SOCIETY LTD. of Villege
Tarsamiya, Taluka and District : Bhavnagar
East : Piot No.505 West: Marginal Space of Buiding
North: Marginal Space of Building  South: Common Passage and 0TS
Sd.-
Authorized Officer
State Bank of India - RACPC, Bhavnagar.

Date : 28-09-2024
Piace : Bhawnagar.

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
SURANA META CAST (INDIA) PRIVATE LIMITED

OPERATING IN STEEL INDUSTRY AT AHMEDABAD, GUJARAT

{Under sub-ragulation (1) of regulation 364 of the Insolvency and Banknuptcy Beand of Inda
{Inscivency Resalufan Process for Carporate Persans| Requiations, 201E)

5L RELEVANT PARTICULARS

SURANA META CAST (IHCAA] PRIVATE LIMITED
CIN-LET 100G 200 TCOS3553
FAK-AANCES110R
01-0 Sumell -11-0pp. Marnashe Crole, Shahibaug
Bhmedabad, Gujaral Inda 350004
3 URLciwebse ~  NA N
. | Delaks ol place whete maonty o fxed | 2417242, Mehsana- Ahmadabad Highway, Wilage
Aok arn localed Mandal, Gujaral 332540
2 | Instaled capacty of main procucks’ | Details can be sought by sending
| genices | @ request atcirpsuranamelai@gmai.com
.| Cuantbly and vakee ol main products’ | Delails can b2 sowahd by sending
gervices sobd in a5 inancal year & raquesl 2 crpsuranannalagbamal.com
| Nurier of smployees! workmen L
Further detzils induding last availab'e - | Delgils can be sought by sending
firanoial ssatements (with schedu’es| of | & reques! & orpsureramalagigmal.com
twn yeam, |its of crediors a2 avalble
gt LURL:
Edgibity dor resolution applicants
under saction 25(2}h) of e Code s
avaliatie al UL
100 Last date for recsips of eapression of
| integest
19| Dl of B ol prosssand kel ol
prospecive meclulon appicants
12} Last-dete for submission of objections tol 14/11/2024
| prowisiorel st .
13 DCala of isein of final §elof eospactha | 1571102029
rescluton appleanls
14 Date of i sie ofimormation
mesarandusn, evakeation mak and
request for reaokdion plns o
prespachve rescluon applaants
18 Lastdate for submission of resabdion
plang
16: Peocess amall i o submi Expression of | cipsuranamelaggmal.com and
Inferel arpangcaarpanshah.com

Mole-1. The Resolution Professional ("RP") on the Instructions of
the CoC shall have discretion to change the timeline or criteria for the
ECI atany pointof time.

Note-2. The RP/CoC reserve the right to cancel or modify the
process/applicaton without assigning any reason and without any
liability whatsoever.

Arpan Maheshkumar Shah

Deemed Resolution Professional

IBEI Registration No.: IBBIIPA-001/1P-P-01847/2019-20/12862
AFA Certificate No.: AAIM2862/02/300625/107250

Validity of AFA : 30/06/2025

E-mail ID : cirpsuranameta@gmail.com

Contact No.: +91 98244077848

Date : October 03, 2024 « Place : Ahmedabad.

e o

1. | Mame of ihe corporzte debior alng
with PAN & O LLP Mo

hddress ol e mgsiened offce

Detaile can ke zought by zending
& reques! al cipeuranametsiigmall oom

1102024

| a010/2024

181112024

182202

wnaindianbank.in Location | property | Property

Imaga)

meﬂ ELECTRONICA FINANCE LIMITED
el Ay cumbar, Plot No.10171, Erandwane, Dr Ketkar Road, Pune 411004, Maharashira, India Lo (3

Demand Motice Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assels and Enforcement
of Security Interest Act, 2002 (*Act™) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authgnised Officer of Electronica Finance Limiled (EFL) under the Act and in gxercisa of
powers conferred under Section 13 (12} read with Rule 3 of the Rules already issued detailed Demand Notice dated below under
section 1342) of the Act, calling wpon the Borrower(spGo-Borrower(s) Guarantor{s) (all singularly or togather referrad to
“Obligors")/Legal Heir{s)/Lepal Representative(s) listed hereunder, 1o pay the ameunt mentioned in the respective Demand Notice,
within 60 days from the date of the respechive Nokice, a5 per defails grven below, Copias of the said Notices are served by Ragistared
Post 8.0 and are available with the undersigned, and the said Obligoris)/Legal Heirish/Legal Representative(s), may, if they so

dasire, collact the respectiva copy from tha undarsignad on any warking day during nermal affica howrs,

In cannection wilh the above, Notica is hereby given, ance again, to the sasd Obbigor(s) /Lagal Helr{s)/Legal Regreseniative(s) to
pay to EFL, within &0 days from the date of the respective Notice's, the amount indicated herein below agginst their respective
names, together wath further imarest a5 detalled below frany the respective dates martioned Below incelumn (d) Gl tha gate of
payment and Sor realisation, read with the loan agreement and other documentsawritings, if any, executad by the said Ohligor(s). As
security fordua repaymient of the doan, the follovwinsg Secured Asselis) have been marigaged to EFL by the said Oblipon s} respactivaly,

Sr.( Loan Name of Obligor(s)/ Legal Tatal Dutstanding Dues Iil:m;I :}_E:r;and'l
No.| Afe o, Heir(s)/Legal Representative(s) [Rs.} a5 om balow date® [ualm A

3 APFLOODD( 1. Himanshu Dineshbhai Patel (Borrower)
-| 42831/ |2, Dineshbhai Shivabhai Patel &
LOAN 3. Meetuben Himansukumar Patel {Co-Borrowers)

Rs. 7,22, 246/- (Rs. Seven
Lakhs Twenty Two Thousand | 26-09-2024
Two Hundrad Forty Six 05,/06/2023

000005 | oy address: Mu Po Kural, Vadodara, Padra, Gujarat-391430

Details of Property : All The Pieca And Parged of Bearing Non Agricubture Plot of Land In Mauje Kural Padra Lying Being Land
Bearing Property No. 27111 Admeasuring 146,32 Sg.mirs. e 1575 50, Fis. At Registration District & Sub District Padra &
District Vadodara- 391421, Surrounded By Boundaries :- East .- Vado of Babubhai Gokalbhal, West == Farm of Pramcharan
Vitthalbhai, North (= Vada of Arvindbhai Gordhanthal Patel, South = Vado of Manjubhai Muljibhal Patel

APPLOOD 1. Kaushik Mathabhai I'I_lur (Borrower) Rs. 4,00,190)- (s Four
2. Rekhaben Mathabhai Mer & :
13865/ Lakhs Nina Thousand Ona | 26-09-2024
gosoos3agg | AN Address: 224, Nanirajasthall-1, Ta-palithana [ist- i b
Bhavnagar, Gujarat-364270

Details of Properly ; Al The Piece And Parcel of Immovable Property Being Gamial Propertyhouse Moo 547, Land
Admeasuring 3600 5g.feet With Construction Thereon Village Mani Rajasthali- Tal ; Palitana And Dist Bhavnagar Sub Distirct /
District Bhavnagar Within The State of Gujarat 364270, Surrounded By Boundaries ;- East ;- Vihabhal Jograna, Morth:-Road.,
Wesh ;- Khegmabhai Hamesrbhai, south -Vinabhai Jograna

APPLOOD 1. Ashishbhai Govindbhai Shelana [(Borrower) Rs. 5.83.331/-(As. Five
14938 / Add . ; Rabrivistar, Amargadh, Bhavnagar Gujarat-364210 Lakhs Eighty Threa 26-09-2024
3.| LoANDDODOD 2. Govindbhai Vashrambhai Shalana Thousand Three Hundred 05/10/2023
006913 | 3 Hiralben Ashishbhal Shelana (Co-Barrowers) Thirty Ona Onky) as on
Baoth Address: Jithari Bhavnagar, Gujarat-364210 18-08-2024

Defails of Property : &1 The Piece And Parcel of Immovable Property Being Gamial House Mo, 5, Land Admeasuring 36 X 25
ag.feat (900} Sq.feet With Construction Thereon Village- Amargadh, Tal- Sihar &nd Dist- Bhavnagar, Sub Districty District
Shihar Bhavnagar, Within The State of Gujarat Surrounded By Boundaries ;- East - House of Panchbhai Vashrambhai, North
--Bhavnagar Rajkot Highway Road, West - Road Than Bhathiji Maharaj Temple, South -Vide Road

APPLOOD 1. Vikrambhai Bhagvanbhai Jotana (Borrower) Rs. 3,64,280/- (Rs,
76015/ 2. Nitaben Lakhmanbhai Jotana (Co-Borrower) Three Lakhs Sixty Four |5 0o snos
4. LOANODOOO 3. Bhagvanbhai Vihabhai Jotana (Co-Borrower) Thousand Two Huncdred W—Hq
5026005 4. Vipul Bhagvanbhai Jotana (Co-Borrower) Ninaty Only) as on
All Add - Rabari Vas, Amargadh, Bhavnagar, Gujarat-364210 18-09-2024

Details of Property - All The Piece And Parcel of Immovable Property Being Gamtal Property' Housa No 222, Land
Admeasuring 1350 So.feet Means 12541 Sq. Meter Which Construction Thereon Village Amargadh, Tal Sihor And Dist
Bhavnagar State Gugarat 364210, Surrounded By Boundaries:- East ;- Road, North -Vaghabhai Shejabhal Shelana, West .-
Road, South -Aoad

ARPLODO 1. Jitendrabhai Somabhai Parmar (Borrower) Rs. 4153.1_3?!- (As. Four
27382/ 2. Laxmiben Jitendrabhal Parmar (Co-Borrower) Lakhs Minety Thres

5. LOANDDOD Baoth Add.- Howsa No. 160, Nijananad Soclety-2, Naar ftola,| Thousand Ona Hundrad
05012763 Rallway Station Vadsala, Garm Itola R.5, Vadodara Gujurat-| Thirty Seven Only) as on

391240 25-09-2024

27-09-2024
05/10/2023

Details of Propery ; All That Piece And Parcel of Bearing Non- Agricultural Frot of Land In Mauje Vadsala Vadadara Lysng Being
Land Bearing Property Mo House No, 160 Admeasuring 37.90 Sq. Mtrs. .. 408 Sa.fts. At Registration District And Sub District
Vadodara & District Vadodara 391343 Surrounded By Boundaries :- East:- By House Mo 159 of Nijanand Soc.2, MNorth -
By House Mo 168 of Nijanand Soc. 2, Wesl - By House No 161 of Nijanand Soc. 2 South <By Road of Nijanand Sac, 2

1. Vikramhhal Pajabhai Gohil (Borrowar)

APPLOOOT | Add.- Kachaorta Falivu, Sadara Dharapur, Panchmahals,
7472/ | Shehera Gujarai-38%220

"| LOANDDOO | 2. Zavarben Vikrambhai Gohil (Co-Borrower)

05008337 | Add.-37, Kachharota Falivu, Sadara. Panchmahal,

Rs. 3,58, 469/-

{Rs. Three Lakhs Fifty
Eight Thousand Four
Hundred Sixty Nine Onby)
as on 26-09-2024

26-09-2024
05/07/2024

Gujarat-389220

Delails of Property : All The Piece And Parcel of Immovabis Property Residential Bearing Gram Panchayat Property Mo, 30411,
Admaasuring 1760 Sq.ft, Situated At Village Sadara, Taluka Shahara, Dist Panchmahal, State Gujarat -389220. Surrounded By
Boundaries :- East - House of Mareshbhal, North -House of Maheshbhai, West - Roc Road, South -House of Kishanbhal

162058 1. Ramesh Shanabhai Malivad (Borrower) Rs. 4,26,630/-
7.| 104 ll]ﬁﬂzlf'ia 2. Induben Rameshbhal Malivad (Co-Borrawer) (Rs. Four Lakhs Twenty Six [ 27-09-2024

ogz1 5g 1 |Both Add.- Barya Faliyy, Paniya Kharof, Dist- | Thousand Six Hundred Thity | 05/08/2024

Panchmahals, Gujarat-388220 Only) as on 26-09-2024

Details of Property : All The Piece And Parcel of Immaovabla Property |e. Gram Fanchayat Housa No. 2115, Admeasuring 900
Sq.faot 15 In The Od Gartal, Grup Gram Panchayal, Kharol Which bs Situated At Village Kharol, Tal Lunawada, Dist. Mahesagar,
Within The State of Gujarat, Surrounded By Boundaries :- East:- Empty Land, North :-Emply Land, West - House of Baria
Bhalahhai Kodarbhal, South -House of Kalabhai Rayjibhai

APPLODDT | 1. Anupbhai Budhabhai Pagl (Borrower) Rs. 3,53,858/- (As. Threa

g 5232/ Add.: Near Swaminarayan Tempal, Merani Muvadi Lakhs Fifty Three Thousand | 26-09-2024
: hggﬁzﬂ: Gunall, Panchmahalas, Gujarat-389220 Eight Hundred Fifty Eight | 05/07/2024

2. Vinaben Anupbhai Pagi (Co-Borrower)
Add.- 2, Swaminarzvan Tempal, Merani Muovadi,
Guneli, Panchamahal gujarat-389220

Only) as on 26-09-2024

Delails of Propery : All The Piece And Parcel of Residential Proparty Baaring Gram Panchayat Proparty No. 579, Admeasuring
15 X 60 So.0L (900, Situated At Village Gunell, Taluka Shahera, Dist Panchmahal, State of Gujarat- 389220, Sumounded By
Boundaries ;- Eas! - Housaof Himathhai Pagi, Morth -House of Mangaltihai Page, West - Road, South - Housa of Searupbhai Pagl

*with turiher interest, additional Interest  at the rate as more parficularty stated in respectiva Demand Notices dated
mentioned above, incidental expensas, cosis, charges etc incurred till the date of payment and’or realization, If the said
Otligor{s) shall fall o make payment to EFL as aloresaid, then EFL shall procead against the above Secured
Asset(s)Immovable Property (les) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said
Difigoris)/Legal Heins)/Lepal Representative(s) as to the costs and consequences. The said Dbligaris)f/Legal Heirjs)/Legal
Reprasentative(s) are prohibitad under the said Act to transfer the aforesaid Secured Asset(s)/immovaide Property{ies),
whether by way of sala, lease or otherwise without the prior written consent of EFL. Any parson who contravengs or abats
contravention of the provisions of the Act or Rules made theraunder shall be fiable for imprisonment andfor panalty as

provided under the Act. Sd/- Authorised Officer

Registerad Office : 504, Nirmal Ecstasy, Sth Floor, Jatashankar Dozsa Boad,
Mulund [West), Mumbai 400 080
Branch Office : Plol Mo, 124, Sector 178, Near Killol Hospital, Opp. Prince Restaurand,

-I INDIA HOME
- LOAN LTD. Gandhigham (Kutch), 370201
CONTACT PERSON; MR, BHARAT SHINGARAKHIA, MOBILE MO.9316667911

SALE NOTICE /| PUBLIC AUCTION

APPENDIX - |v-& [SEE PROVIS0 TO RULE 8 {&)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
Public-Aucticn Sale Mofice of the Immovable Assefs under the Securtization and Reconstruction of the Financial Assets and
Enforcement of Security Inferast Act, 20032 read with proviso to Rule (6] of the Security Inferest (Enforcement) Rules, 2002, Notica is
heseby given to the public m general and i paricular & fhe Bomawer s) and Giarantor s that the low described immovasle propery
morinagad  changed {0 the secured creditor i.e. INDIA HOME LOAN LIMITED. The physical possession of which has been taken by the
suthonized officer of INDIAHOME LOAN LIMITED, in the Loan Accounts menfioned herginafter with a right to sale the same on “As is
Whatis, &3 is Where is, and Whatever There is without any Recourse Basis™ forrealizabion of comgany's dues

Name of the Owner Reserve |Earnes! Money

GDM- |MR. SHAILESHKUMAR | Allthat piece and parcel of the property being Sub Plot Mo 8. [ 19,00,000/-| 1,90.000;/-
488 |UMEDBHAI SUTHAR having buill up area 68,41 sq. mir (Land Area: 114,44 Sq.

(BDRROWER) Mir,) Propect name and style “Ambajl Nagar-4°, R.5. No.
MRS. MADHUBEN 506/1p2, Nr Kandla Airport Road, Mouje: Varsamedi.
UMEDBHAI SUTHAR Registration District: Kutch, Sub District; Aniar, bounded by
(CO-BORROWER & East-Land of R.S. No.505, West-%.00 Mirs Wide Road
MORTGAGOR) North-Common Plot¥o.1, South-Plot No.9

GOM- |MR. SALIM MAMAD
373 |HINGORAJA
(BDRROWER &
MORTGAGOR)

All that piece and parcel of the property being Sub Plot No.3.|10,75,000/-| 1,07,500/-
having built up area 52 68 sq. Mir {Land Area:84.37 S
Mtr) Project name and sfyle “Ambaji Nagar-4°. R.5. No
o062, Mr. Kandia Airport Road, Mouje: Varsamedi,
Registrateon Distrect: Kudch, Sub strict: Angar, boundead by,
East-Piot No-4 West-Piot No-2, Nosth-1.50 Mir, Lang,
Sputh-12.20 Mtr. Wide Road

i kil

GDM- (MR. VENKETESWARRAD |All that peece and parcel of the property being Sub Plot| 14,00,000/-| 1,40,000,-
576 [SATYANARAYAN GUTTULA {Mo 91852, having buiit up area 71.75 sq. Mir (Land

(BORROWER) & Area- 108,74 5q. M) Project name and style “Ambaj Nagar-
MRS. SATYAVATHI 4", R.5. Mo. 506/2, Nr. Kandla Alrport Road, Mouje:
VENKETESWARRAD Varzamedi, Registration Distict Kutch, Sub Distict; Anjar

GUTTULA (C0-BORROWER bounded by Easi-Plot Mo-83, West-Plot Ko-80, North- 9-00
8 MﬂF.TJ:u[-'.ﬂH Mtrs. Wide Road, South-1.50 Mir. Lane

Dale: 04.10.2024,Place : Gujarat

For Electronica Finance Limited

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrowers | Co-Borrowers | Guarantors are heraby notifying fo pay the sum as mentioned in the demand noice along with up fo date
interest and ancilary expenses before the date of Public Auction, Failing which the propserty will be auctioned / sokd and balance dues, if
any, will b= recoversd withinteres! and cosi
The interding bidders are advised bo visil the Branch and the properties pul up onduclion, and oblain necessary information regarding
charges, encumbrances. The purchazer shall make hes own enquiny and ascertain the adddional charges, encumbrances and any thad
parly interasts and satisfy himsalf | harsall ! itzal! in all aspects therata, Al slatubory dues Be properly laxes. eleciricily dues and any
other duas, if any, atiached to the property should be ascerainad and paid by the successlul bidder{s)/ prospactive purchasan(g]. The
bidder(z]/ prospective purchasern|sh are reguested, in their own interest, to satisfy Wmself harsalf/ izalf with regard bo the above and the
other relevant datails pertaming ko the above mentoned proparty | propertas, before submitting the bids

Terms & Conditions of Online Tender | Auction: -

1y The aucton sale shall be "Public-Auction™ biddng through on the dates as mentioned in the table above with further
Extension of 5 Minutes.,

21 The inending purchaser ! bigder is requined b submél amount of fa Earmes! Money Deposit (EMD) by way of Demand CrafliPAY
DRDER drawn on any rabionalized or schedulad Commercial Bank in favour of "INDIA HOME LOAN LIMITED.” PAYABLE AT
PAR | MUMBAI or NEFT /| RTGS in the account of INDIA HOME LOAN LIMITED: NAME OF BANK: STATE BANK OF INDIA
Account No. 36985904135 IFSC Code: SBINODM131, BRANCH: GHATKORAR (WEST), MUMBAL; on or before date and tima
mentioned above. (Please refer to the details mentioned in table above) and register their name by visit Gandhidham office
personaly. The intending purchasarbidder is required to get the copies of the following documents submit {1. Copy of the NEFT /
RTGS chalian /DD copy { Pay order; 2. Copy of P&N Cand ard 3. Copy of prood of addrezs (Passpart, Driving License, Volers -Cand
ardadhar Card, Ralion Card, Electicity Bill, Telephons Bill, Registared Leave Licenss Agreement)} at Gandhidham offica or by the
lazt date of submission of the EMD(5) a5 manlioned in the lable above and alsa submil hard copy thereal at the Branch mentioned
haresabove,

3 Bad mustbe accomipanied with EMD (Equivalent to 10% of the Resare Price) by way of Demand Draft! Pay order in favour of INDIA
HOME LOAN LIMITED: NAME OF BANK: STATE BANK OF INDIA Account No. 36385904135 IFSC Code: SBIN00O1131,
BRANCH: GHATKOPAR (WEST), MUMBAI on or befora date and lime mentionad above,

4)  Bads that are nof filed up or Bids received beyond last date wil be considered as invahd Bid and shad be summanly rejected, No
interest shall b2 paid on the EMD. Once the bid is submitted by the Bidder, same cannot be-withdrawn, If the bidder does not
participate in the bid process, EMD deposited by the Bidder shel be foriziied without further recourse. However, EMD deposiied by
fhe unsuccassful bidder shall be refundad withoutintarast,

51 The béd price o ba submitted shall be above the Reserve Price along with incremend value of Be. 1,000/ [Rupeas One Thousand
only)-and the bidder shall further imgrove thair offer in mulfiple of Bz, 1,000 (Rupees One Thousand only). The progerty shafl not
be s0id below the Reserve Price set by the Authorized Officer

B) Thesuccessful biddsris raquired fo deposit 25% of the sale price (nchisive of EMD) emmediately but nod Iater than next working day
by Demand Draft drawn in fgvour of “INDIA HOME LOAN LIMITED; MAME OF BANK: STATE BANK OF INDIA Acoount Mo,
JAGRERAN4 135 IFSE Code; SBINODDT13T, BRANCH: GHATEOPAR [(WEST), MUMBAI and the balance amaunt of sale price shall
be paid by the succassiul bidder within 15 days from the date of confirmation of sale by the Company, The EMD a5 well as Sale
Prica paid by tha inferested biddars shall carmy no inlerest. The deposit of EMD or 10% of sale price, whalever may be the case shall
be forfeiled by the Campany, if the successiul bidder fails io adhere o berms of sale or commils any defaull

71 Dn compliance of terms of Sale. Authonized officer shallizsve *Sale Cerlificate” in favour of highest bidder, Allihe expenses related
ko siamp duty, registration charges, conveyance, TDS et o be bome by the purchaser.

8) Company does nod fake any responsiblify to procure parmission { NOC from any autharity or under any other law in force in respect
of property offerad ar any olher dees i, 2. oulsianding waler [ glecincily dues, praperty lax or olher charges, dany,

9 The successul bidder shall bear all expenses including pending dues of any Development Suthority, ifany | taxes | uilily bifs afs. o
ihe Municipal Corporation or any olher authority ! agency and fees payable for stamg duly | registration fees ate. for registration of
ihe Sale Cerdificate

10) The Authorzed Cificer reserves the absalute night and discretion ta accept or reject any or all the offers. bids or adourn / canced the
sala without assigning any reason or madify any terms of sale withaut any prior natice, The immavable property shall be sold to the
highest bidder. However, the Authorized Officer reserves the absolute discrefion bo allow infer-se bidding, ifdeemed necessary,

1) Tothe beslof its knowledge and information. the Company & not awase of any encumbrances on the propery to be sold excapt of
the Company.. However, interasted bidders should make their own assessment of the property 1o their satisfaction. The Comgany
does rot in any way guarantes o makes any representation with regasd bo the fitness /ithe of the aforesasd property. For any other
information, the Authorized Officer shall not be hekd responsible for any charge, lien, encumbrances, property tax or any other dues
to the Government or anybady in respect of the aforesasd property.

12y Further intarest will be charged a3 appicable, a5 per the [oan documends on the amound oulsianding in the naobice and moidental
axpensas, cosls, ebe, & due and payable fillits actus! realization

13y Thenotice i hereby green to the Borrowenz) | Morigagar(s) to reman present personally at the ime of sale and they can bring the
intending buyer | purchasers for purchasing the immovable property as described hereinabave. as per the particulars of the Terms
and conditions of sale

14} A copy of the Bid Formealang with the endoswure submitted onine (sso menfioning UTR Mumber) shat be handed over to the
Authorized Officer — Mr. Bharat Shingarakhia M-8316667911 af INDIA HOME LOAN LIMITED., ADDRESS: PLOT NO.124,
SECTOR-1/A, NEAR KILLOL HOSPITAL, GANDHIOHAM [KUTCH) 370201 on or before date and time mentioned above,
{Please referto the details mentioned in table abowe).

15) The proparty shall be sold on “As is What is Bagss®, “As is Whare is Basis™ and Whalevar Thare g withoul any Recourse Basis’
condition and the mtending bddar should make discree! anguiries as ragards encuembranca, chasge and slatutory oulstanding on
the propearty of any authorily besides the Company's changes and should salisfy themsalves about tha tithe, axtent, gquality and
guanity of the proparty befora submitiing thair bd. Na claim of whatsoaver nafuna regarding the property put for sala, charges and
ancumbrances over the propery or any other matter elc. will be anterlained after submission of the onfne bid and al any stage
theraafier. The Comgpany shad nol be responsible far anything whatsoever including damages or @wclion proceading, elc. Tha
intending bidder shall indemnafy the tenants as well a5 the Company in this regard.  The purchaser shall ke necessary acton for
aviction of ienant | setlermart of tenant only in accordance with the Law, The Company presses into senvios the principle of caveat
armgtor.

16} This publicabon s alsoa 15 (Fifteen) deys’ nabce to the Borrewsr / Morgegar ! Guaraniors of the above s&id losn sccount pursuant
fo Rule B2}, 3(6) and Rule B of Sacurily Inferest {Enforcement) Rules, 2002, 1o discharge the Bability infull and pay the duss as
mentioned abave along with up o date interast and expenses within 15 days from the date of this nolice failing which tha Secured
asset will be sold as per the berms and conditions mentionsd above, Incase thers is any discrepancy babwesn the publications of
Sale nolice in English and Vemnacular newspaper, then in such case the Englsh newspaper will superseda the vernacular
newspaper and il shall be considerad as the final copy, thus removing the ambigudy, Ifthe borrawer ! morigagaors pays the amaunt
due ta the Company, o full balore the dafe of sale, auclion is ligkds 10 be stopped, For furlher defals and quenss, contact
Authorizad Officer of INDIA HOME LOAN LIMITED. — Mr. Bharat Shingarakhia, Mobile No. 9316667811

DATE & TIME OF AUCTION: 191002024, 5.00 PM (IST)  LAST DATE OF SUBMISSION OF EMD:18i10/2024

DATE OF INSPECTION: from 14/10/2024 ta 151 0 2024- BETWEEMN 10:00 AM TO 05:00 PMIST

Date: 04/10/2024

Place; Gandhidham

For INDMA HOME LOAN LIMIED
Aidhsrised DEhcer
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